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The Lok Sabha reassembled after
Lunch at thirty-four minutes past
Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

MR. DEPUTY-SPEAKER: The
House will now resume discussion on
the Supplementary Demands for
Grants (General)....

SHRI SAMAR GUHA: (Contai):
Mr. Deputy-Speaker, Sir, I want to
say something about what happened
with regard to the circulation of the
Ananda Bazar Patrika and the Hindu-
stan Standard. In Gauhati, this is
what had happened. The Government
had prevented the circulation of the
copies of the Ananda Bazar Patrika
and the Hindustan Standard as also
Jugantar and Amrita Bazar Patrika.

MR. DEPUTY-SPEAKER: Order
please. How are we concerned?

SHRI SAMAR GUHA: It ig a ques-
tion of breach of the fundamental
right enshrined in our Constitution.
Copies of the Ananda Bazar Patrika,
Hindustan Standard, Amrit Bazar
Patrika and Jugantar have been taken
out by the Government and sold out
Tike waste paper. Day in and day out
we find that Assam Tribune has
belcheq out communal venoms.
Through you, I want to draw the
attention of the Government concern-
ed and our Government here to the
fact that some explanation must be
made why Ananda Bazar Patrika, the
Hindustan Standard, Jugantar and
Amrita Bazar Patrika have been
seized and sold out by Government
and why their circulation has been
preventcd. It is a serious breach of
ithe fundamental rights of news-
papers, What kind of Staie are we
living in? Are we living in India or
some other sovereign BState?....

MR. DEPUTY-SPEAKER: Order,
please, The hon. Member has men-
fioned his point. Now, he should sit
dovn.
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SHRI SAMAR GUHA: Can a part
of the country behave like a sovereign
State? It is a fundamental right
which has been infringed....

MR. DEPUTY-SPEAKER: Will the
hon, Member kindly sit down now?

SHRI SOMNATH CHATTERJEE
(Burdwan): May I submit that free-
dom of speech....

MR. DEPUTY-SPEAKER: Shri
Somnath Chatterjee may please sit
down.

Shri Samar Guha hag already men-
tioned it, and I have allowed it and
it has gone on record. It is for the
Government to take note of it, since
I have allowed it, although I have my
doubts about this. Let us now pro-
ceed with the discussion.

SHRI SAMAR GUHA: May I know
whether the Minister of Parliamen-
tary Affairs has taken note of this?
Freedom of the press is involved.
These things cannot go in this way..

MR. DEPUTY-SPEAKER: Order,
please. Now, the hon. Member should
git down.

SHRI SAMAR GUHA: Even the
papers in circulation have been
seized...

MR. DEPUTY-SPEAKER: The hom
Member has had his say already.
Now, he should sit down. Now, Shri
Siddheshwar Prasad.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1972-T3—
Contd.
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SHRI BIRENDER SINGH RAO
(Mahendragarh): ¥r. Deputy-Speaker

Sir, I Wave ghihcell through these
Suppletrieritiry Démands for Grants.

1 sball confine myself $o just one or

two Detaiidy.

The first Demand, ag you must have
siotived, "Sir, pélaitg to the Munistry
df 'Ditfence, T wag Hiocked to see the
laxity in Oovernment adminisization
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which is so obvious from what I have
read. There was some irregularity in
the Canteen Stores Department of the
Army. The TBI Yook it up for in-
vestigation., Some shortage of about
Rs. 37,000 was found in stores, and a
civilian officer was dismissed. Action
was taken against him. But the real
cuiprit responsible for sigming all the
false vouchers, an army officer, was
allowed ty retire while the investiga-
tion was in progress. Nobody
thought of keeping him from retire-
ment. For six months after his re-
tirement, he could not be apprehended
in a serioug case like this. With mll
the army and polite in this country,—
and the CBI carrying on investiga-
tions, a man of the officer rank, who
must have been a prominent man—
could not have es¢aped out of Indila—
was not apprehended, I suspect, pur-
posefully. The army ruleg Jay down
that six months after retirement ro
officer of the army can be tried under
the Army Act. The result was that
the man got away scot-free. Wheh
the Army authorities decided to levy
a cut in his pension, he went to court
and the court decreed fhat no cut
could be imposed on his pension, I
ask the Government: if he could not
be tried under the Army Act, why
could he not be proceeded against
under the Prevention of Corruption
Act which is also applicable to every-
body? This could very well have
been done. It ig g serious matter and
it happens in a department like the
army.

Next I comé to the demand for Rs.
250 crores for a crash agricultural pro-
gramme for grants and loans to State
Governmients for drought relief, for
purchase of fertilisers and for carry-
Ing out inor irrigation works. I
question the working of the Govern-
meht on this o for. Only a few
midnths Back, Shri Shinde was shout-
g in this Holse that there was a
freen revolutidh in the country.

SHR1 M. RAM GOPAL REDDY
(Wizamabad): He never shouts,
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SHRI BIRENDER SINGH RAO: 1
always heir him with great attemtion.
Last year also he was saying this. I
had protested and said there was no
green revolution in the country and
Government's policies were killing
agriculture, The same thing has come
before ug now., With all the money,
thousands of crores of rupees that
they have spent during the four plans,
does he really hope to give a boost to
agriculture with a supplementary de-
mangd of Rs. 250 crores? I am sure all
thiy money will be wasted.

MR. DEPUTY-SPEAKER: Is there
any demand of the Ministry of Agri-
culture?

SHRI BIRENDER BINGH RAO:
Yes, the e¢ragh programme, g Very
important demand.

MR. DEPUTY-SPEAKER: 1 nave
my doubts. Anyway he could go on.

SHRI BIRENDER SINGH RAO: I
can see the booklet and point it out.

MR. DEPUTY-SPEAKER: Does not
matter, since I am not quite sure my-
self,

SHRI BIRENDER SINGH RAO: At
this time when we were thinking that

amnounced that they are going to
pmport 2 million tonnes of foodgrains
in the current year. This is our pro-
claimed self-sufficiency. I doubt if 2
million tonnes would be sufficient; if
these policies continue, they may have
to import in the ¢oming year 3 millfon
tonnes and I0 mildon tonnes—every
Year.

Becautie agriculture has been ruined,
these crash programmes will not give
any benefit umleds they give up the
crush-agriculture programines, I Yy
Weir packeie will come
fo naught i¥ they 46 not give up their
Wwreckage programmes for  agricul-
tare,

MR. DEPUTY-SPEAKER: I have
tried to check from this booklet men-



2359 D.S.G. (Genl), 1872-73 NOVEMBER 24, 1072 DS.G. (Genl), 1872-78 260

tioning the demands for grants; I do
not find anywhere there is a demand
for agriculture,

SHRI BIRENDER SINGH RAO:
There ig a demand for loans and ad-
vances to States; let your Secretariat
kindly help you to find it.

MR. DEPUTY-SPEAKER: I am not
shutting you out. I am only trying to
help you to be relevant: the debate
on the supplementary grants shall be
confined to the items constituting the
same and no discussion will be raised
on the original grant nor policy under-
lying them, save in so far as it may
be necessary to explain or illustrate
particular items under discussion.
That is what it says here, In this
booklet I have tried to check up; there
is no such thing as demand under the
agriculture ministry.

SHRI BIRENDER SINGH RAO:
There is a demand for loans and
advances to States. An entirely new
demand has been raised under De-
mand No. 113,

MR. DEPUTY-SPEAKER: That is
overstretching the point.

SHRI BIRENDER SINGH RAO: I
am not overstretchmg. A big, lump-
sum is being demanded and it is for
the purpose I am mentioning. Kindly
read it; I am perfectly relevant.
Moreover, this demand did not figure
in the Budget.

I only wish the Government will be

bupgled all along
agriculture. I know Mr. Shinde is a
very gentle and intelligent person; he

personally and if I did not know that
he is such a nice man, I would have
sald that he should resign for the
failure of the policies of his minis-
try. I cannot say this; I know he is a
very well-intentioned man. I wonder
how they can still hope that farmers
would utilise this money for sinking
tubewells, for putting up minor irri-
gation projects, when the Government
knows very well that it is punishing
farmers for their initiative in sinking
their own tubewells and for having
their own irrigation works, when they
impose the ceiling and are not exemp-
ting people who have turned barren
land by their private efforts into green
fields. Is this the reward they are
given for producing more food?

I know very few people who take
up the cause of farmers. Everybody
is an expert on agriculture except the
farmer. I know you are also not a
farmer; you are a teacher; but
teachers have always given lead to the
society.

MR. DEPUTY-SPEAKER: That is
my misfortune,

SHRI BIRENDER SINGH RAO:
Through you they all give calls for
labour to unite, I want to give a call
through you: farmers of India; unite.
It the Government does not change
its policies the farmers, as a protest
ghould not produce & single grain of
food in this country; if the Govern-
ment does not change its policies, the
farmers should refuse to utilise the
loans that are given..(Interruptions)
I feel like crying when 1 see farmers
sitting from morning till evening in
their felds walting for power: Dr. K.
L. Rao is sitting here and he knows
the position about electricity. People
have installed thelr tubewells; they
have got electric tonnections; hardly
for an hour a day they gat electricity
to run their mofors, The lines are
shut down but.they are to pay accord-
ing to the minimum consumption
guarantée. When the Government
does not give electricity why showd
the farmer be charged aecording to the
minimtim  consumptitm  gusrentse?
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There are no metres on the tubewells.
The loans given to farmer: are at a
very exorbitant, usurious rate of
interest—9 per cent, wherecs from
industrialists they charge 11 to 21 per
cent only, These loans should not be
utilised by the farmers unless tihe
rate of interest is reduced. Most of
the money is meant for sinking wells
and other minor irrigation works.
These will not be utilised by the
farmers unless proper facilities are
given to them and a shabash is given
to them through incentives for turn-
ing their lands fertile; they should not
be penalised for it.

A word about drought affected
areas, my constituency—Mahendra-
garh—is the worst affected. There is
a scheme to give 25 per cert subsidy
on fodder, but contiactors have been
found among big Delh1 businersmen
for supplying fodder to Haryana,
This is the state 10 which tle farmers
of Haryana are reduced. Haryana
was the granary of India and tne best
cattle-breeding State. Now there ig no
fodder for the cattle, The subaidy
will be eaten away by the contractors
in league with the ministers I would
suggest to Mr Shinde that any money
that is to be given by Government as
subsidy should be given directly to
the farmer, because the contractors
know how to increase the weight, how
to mix sand with it, how to under-
weigh it and prepare false bills and
so on, including how to bribe the
officers. Therefore, unless you give
the subsidy directly to the farmer,
there will be no benefit acrruing out
of it. If you mean to help the farmer
give him power during tke day and
run the factories at night; run water
in the canals,

SHRI SAMAR GUHA (Contai): Sir,
just two or three days before, I had
sent & long telegram to our Irrigation
Minister. §00 men and women were
participating in a 36 hour token strike
in which I also participated. It was
preceded by & big procession of
thousands of people coming from 50
to 60 miles from the Contai ares,
which is my constituency, The Bare-
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chauka basin drainage scheme has
been approved by the State Govern-
mer.t and also by the Central Gov-
ernment. This Barachauka area is
perpetually affected every year due to
waterlogging or floods. It is very
fertile land and I am told you can get
3 lakhs maunds of paddy every year
from that area. For the last 5 or 6
years, they have spent for test relief
more than Rs. 56 lakhs—this figure was
given by Government in reply to my
questions. They are also spending Rs.
3 lakhs every year on the four canal
heads that are there. What is the
logic that a Rs. 34 lakh scheme is not
going to be executed by the Govern-
ment? Due to breaches in the kacha
embankment, a large area gets flooded
every year. Contai sub-division is the
granary of southern part of Bengal. If
the Contai sub-division 1s free from
the threat of flood, 1t can produce that
much amount of foodgrains which will
meet the deficit of our State. I made
an appeal to Dr. Rao, I sent him tele-
grams, I sent him letters after letters,
requesting him to take up this small
irrigation scheme which will cost only
Rs. 34 lakhs. Now in a year when we
are spending so much for carsh pro-
gramme for increased production, I
am surprised this project is not taken
up. We have got fertile land there.
If that area can be saved from water-
logging and floods at a cost of Ra. 34
lakhs, you will be able to produce
three lakhs maunds of paddy every
year. You have already spent Ra. 635
lakhg during the last five or six years
for relief and test relief and
for improvised canal heads in that
area. What is the logic behind that?
What kind of understanding or assess-
ment is this? You are not spending
Rs, 84 lakhs which will save that area
from floods, water-logging and also
larger areas from the threat of floods
and, at the same time, help you to
produce a substantial quantity of
paddy every year.

Here I want to submit tbat the
people of that area are exagperated
More than 500 people have come on
foot from 60 miles away. A few
thousand people were on 36-hour
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hunger strike. - They have become so
much desperate that unless sornething
is done they will start some kind of
agitation which our government may
not like. I also do not ltke that. But
I will be one of them in the agitation,
not in the name of my party but in
the name of the people. I have fomn-
ed the people’s Committee there. So.
1 would again appeal to Dr. Rao that
during this year, when there is the
crash programme for production of
food for which government is spend-
ing so much money, you should
urdertake the execution of this small
drainage scheme, which will save
people from floods and will give you
additional food production.
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MR. DEPUTY SPEAKER: He may
continye his speech on Monday.
1459 hrs

COMMITTEE ON PBIVATE MEM-
BER® BILLS AND RESOLUTIONS
NINETEENTH REPORT

SHRI J. MEHTA GOWDER (Nil-
gris): 1 beg to move:

“That this House do agree with
the Nineteenth Report of Committee
on Private Members' Bills and
Resolutions presented to the House
on the 22nd November, 1972

MR. DEPUTY-SPEAKER: The ques-
tion ig:

“That this House do agree with
the Nineteenth Report of Committee
on Private Members' Bills and
Resolutions presented to the House
on the 22nd November, 1972

The motion was adopted.
15 hrs,

RESOLUTION RE: PROBLEM OF
UWW-CWi '

MR. DERUTY-SPEAKER: We rmow
take up further consideration of the,
Resolution mboved by Shrimati Maya.
Ray:on the 25th Augusi, 1972 Shri-

" mati Maya Ray to continue her speech.

SHRIMATI MAYA. MY (Balﬂni)
Mz. Deputy-Speaker, Siz, on the last
occasion, when I was ‘moving the
Resolution, I had spoken of urban un-_ .

o,vment and rural unmploment I
also about the fact ‘that the whole

- concept of employment would have to
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